
I!S DECBMBI!~ II. 1970 "rl"." Ab .. " IS' 

to Ihe Govcrnm"ol Excbequer durinllhal 
year oul of Ihese recoveries 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF Flr-ANCE (SHRI VIDYA 
CHARAN SHUKLA) : (a) Slale.wlse figure. 
are nol maintained. 1 he value of contraband 
Idd detecled and seized dunnl lhe year 
1969-70 i. Rs. 4,90 lakhs al Ihe inlernalional 
monetary rale. 

(b) and (c). Accoldinl 10 Ihe exislinl 
practice, when such aold becomes riDe for 
disposal afler confiscation, it is deposited in 
Government Mints whne an account of the 
aold is maintained. The question of BivinB 
credit 10 the· Customs Departmenl for the 
value of such aold is under consideration. 

Vhlt of PeriODS to U. S. S. R. aud 
Other East European Countries 

5281. SHRI KANWAR LAL GUPTA: 
Will Ihe Minister of FINANCE he pleased to 
stato: 

(a) the names and addresses of penons 
who went to Ru;sia and other East Euro-
pean countries in the last ODe year ; 

(b) how much foreign exchango was 
lanl:lioned 10 each of them and "'hieh of 
Ihem were invited by the respective Govern-
meDts or other orpnisalionl of thOle 
countriea ; 

(c) Ibe names of persons who wert' 
allowed to 10 to Ihe!C countries 00 medical 
arounds ; and 

(d) Ihe names of persons who went to 
these countries to altend some conference, 
political or olher\\ ie 7 

THE MINISTER OF FINANCE (SHRI 
Y. B. CHAVAN): (e) to (d). The Informa-
lion is beinl collecled and .. ill be laid on 
the Table oC Ihe House. 

Financial Assell of Mlnllten 

~282. SHRI KANWAR LAL GUPTA: 
WiJI Ihe Minister of FINANCE be pleased 
to Itale : 

(a) namrs of the Minillen of the Centre 
or aDY Stale aaainst whom Finance Ministry 
received any complaint in the last ODe year; 

(b) Ihe delails of the complaint and the 
aclion taken by GovunlDCDt lbereoo ; 

(e) wbether il is a fact Ihat the IISIcls 
of some of the aforesaid MiDislers and their 
IOns, dauahters and SODs-in-law have 
increased out of proportion; • 

(Il) the reason why Government do D~t 
make a ~urvey of each Minister and hIS 
dependenl's ; and 

(e) the names cC any aforesaid Minister 
who~e assets ha,'e been discovered blL Ihe 
Department on its initiative in the last two 
years? 

THE MIMSTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDyA 
CHARAN SHUKLA) : (a), (b), (c) and (e). 
The infol malion is being coll.cted and will 
be laid on tbe Table of the HoulC. 

(d) The DOlmal procedUre is Ihat when 
the c!epartmenl finds a persOD having income 
above the minimum taxable limit, the 
department iniriates assessment pro.::eedings 
Illinst such a person, and in the course of 
assessment proceedings enquiri" about the 
acquisition of assels, if any, are also made. 
This procedure is adop!cd in all cases includ· 
Ing those of M;nislers. 

MllUle of 'P' Form Obtained for Sboot-
Inl Abroad tbe Film "Yal Ziadgi 

Kltnl II .. ,lell Ual" 

5283. SHRI SURAJ BHAN: Will Ihe 
Minister of FINANCE be pleased to state: 

(a) whether the film producer Shri R. K. 
Nayyar, was llranle~ permission for Ihe 
shootinll of his film 'Yai Zindsi Klto; 
Hasslen Hai' abroad 00 the declaration that 
the cost oC the production abroad "III be met 
by his fore'an distributors ; 

(b) whether the correapondence seized 
during the raid 00 hi. house revealed that 
no cost was borne by any COle lin distrl. 
butors abroad Ind that· money wal iIIcp-
lIy ICnt abroad from India ; 

(C) whelher the persons not connecled 
with this picture were laken abroad OD 'P' 
For'll obtained for shJotinB .1 lhe mcmben 
of his uDh .nd if so, their names and the 
Klioo tlltell 8pinlt tbem ; Ind 

(d) whetber the correspondence lCizcd 
has rcleaved that bosus IDYllations were 
manipulated by Sbri Nayyar and hil wife to 
III 'p' Corma to viait • roni!ll coaatry 1 




